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No.73

STARRED QUESIIONS

Starred Juestion Nos 21 to 23 ang 25to 27 -and
Supplementarie g thereto were asked and orally
answered .,

DIRECTION BY HON'BLE SPEAKER

HL respect of $.0.Nos.2Z & 27
The reply CIVen -to 590 Ne 22 regarding in-
Sufficiency of furniture ip Sr, Secondary School
falling in okhila Assembly area being\incomplete,
HON 'BLE SPEAKIZR referred S5.0.N0,22 and its reply given
by the MINISTER OF HEALTH to the Questions and
Referencé'Committee.

HON 'BLE SPEAKER directed the MINISTER CF HEALTH
to collect complete information ip respect of s.Q, 5
No.27 regarding illegal sale of school land in Daya

Nand Colony (Lajpat Nagar) and dpprise the House
about it,

Replies to Starred Question Nos=24, 98, 30 to
37 and 39 ang 40 were laid on the Table of the House,

UNSTARRED LUESTIONS

. Replies to Unstarred Juestion Nos 63 to 66,
63*and 7e to 131 were laig on the Table of the House,

STATZMENT BY CHIEF MINISTER

e -

e e e

Shri Mukesh Sharma raisegd the issue of a firing
having taken place/.. a Delhi Examination Centre,

SHRI SAHIB SINGH, K CHIEF MINISTER made a statement

Tegarding incident of firing near a school in Pushp
Vihar area of Delhi,
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MATTERS UNDER RULE 259

e o

4, Following members raj ged matters under Rule 259,

1. Ch.shish Pal =
(CHIZF MINISTER made intervention and assured te
have the matter lcokeq into)

2, Shri Parvez Hashmi

3. Shr¥ Trdar Raj 38ingh

4.  Shri Satish Chandra Khandelwal
(HON 'BL% SPEAKER ruled that henceforth concerned
departnpnts shoylqg themselves take care o»f filling

he vacant pogtg Of officers/stars in various areas

S0 that Hon 'ble members are pot Compelled to raise

suhh,petty issues in the House),

o Shri Nang Kishore Garg

b= Shri Gaurj Shankar Bhardwaj
T Shri O.P.Babber

8 Shri Jaj Bhagwan,

(MINISTER OF FCOD & SUPPLIZ S intervened in the matter),

PRESENTATION OF REPORT op THE COMMITTEE on ALLOTMENT oF
LAND To eDuc, ‘LIONAL /CHART Tﬁ?&ﬁ&ﬁé@lﬂﬂl{@ﬁﬁ. =

SR e o S e

I Shri Rajesh Sharma presented the Report of the Committee

I

on Allotment Oof Land to’Educational/Charltable Institutions e

5. Shri Parvez Hashmi moved the following motion e

"That this Houge agrees to the Tentq Report of Business
Advisory Committee Presented to the House on 19.3.1996",

The Motiop Was put to vote and adopted Unanimously,
¥oTIoN

e Shri Jag Parvesh'chandra moved the following_motibn:-

v ¢ e
"That this House agrees to the Eighﬁh~9epcrt‘of the
Committee op Private Members® gilig and Resolutions
5 Presented tg the House on 19.03.1996".

The Motion wasg Put to vote ang adopted Unanimously,
MOTION
a8, Shri Swarup chapd Rajan moved the following rmotiong-

“That thig House agrees to the First Report of the

Committee on welfare of SC/ST presented to the House
o°n 19.03,199s6",

The Motion Was put to.vote and adopted unanimously.
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LEGTSLATIVE PROPOSAL
Bills for consideration and passing

"The Provincial Small Cause Courts (Delhi
Amendment) Bill, 1995",

The motion for consicderation of the Bill was
moved by the MIMNISTER OF

Law, JUSTICE AND LEGISLATIVE
AFFAIRS,

Following members took part in the debate:-~

1. 'shri Jag Parvesh Chandra
2. shri Alok Kumar.

After motion for consideration of the Bill

was adopted, it was taken up for clause-by-clause
consideration,

Clause 2 was put to vote and adopted.

Clause 1, Preamble and the Title were put to vote
and adopted,

The Motion to pass the Provinc
(Delhi Amendment) Bill i
the Bill was passed unanimously.

NOTION OF THANKS ON LT.GOVERNOR ADDRESS

Further discussion on the following Motion moved
by shri Nand Kishore Garg s- '

"That this House exXpresses its heartfelt thanks
to the Hon'ble Lt.Governor for the address which
he has been pleased to deliver to Legislative
Assembly on the 18th March, 19954,

Fo.lowing menbers took part in the debates-

« Shri Jag Parvesh Chandra

- Shrl satish Chandra Khandelwal
shri Chand Rram :

Dr . a.K.Wa.la -

Shri Jagdishn Lal Batrs

Dr.Gyan Chane,
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The House was adjournad till 1T4G0 yewry ORY i sy
March 21, 1995). :

P.N.GUPTA

L1996, SECRETARY

ial Small Cause Courts
NO, 11 of 1995 was put to vote and




